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MR. SPEAKER : No, no. This cannot
be continued. I am on my legs.
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MR. SPEAKER : I am on my legs. He
will please resume his seat. If hon. Mem-
bers are not satisfied with the answer, they
can take to some other methods or devices
to have the matter further clarified. What
am I to do?7 As the hon. Minister has
said, he has also some rights here. He says
‘I am not able to give more information’.
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MR. SPEAKER : He has said that.
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MR. SPEAKER : I am not allowing it.
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13 Hra
PAPERS LAID ON THE TABLE
NoTrFicATioNs UNDER sECTION 4 OF THE
TrACTORS (PRICE CoNTROL) OnbER, 1967,
ETC.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : I beg
to lay on the Table—

(1) A copy each of the following Noti-
fications issued under section 4 of
the Tractors (Price Control) Order,
1967 :

(i) S. 0. 2943 published in Gazette
of India dated the 26th August,
1967, making certain amend-
ment to Notification No. S.0.
1119 dated the 30th March,
1967,

(ii) S.0. 2944 published in Gazette
of India dated the 26th August,
1967, making certain amend-
ment to Notification No. S.0.
2372 dated the 11th July, 1967.
[Placed in Library, See No.
LT- 1832/67)

(2) () A copy of the Annual Report
of the Mining and Allied
Machinery Corporation Limit-
ed, Durgapur, for the year 1965-
66, along with the Audited
Accounts and the comments
of the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government on
the working of the above Cor-
poration. [Placed in Library.
See No. LT-1833/67)

Export (QuALrTY CoNTROL
AND INSPECTION) AMENDMENT
RuLes, ETC.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : I beg to lay
on the Table—

(1) A copy of the Export (Quality
Control and Inspection) Amend-
ment Rules, 1967, published in Noti-
fication No. S.0. 3965 in Gazette
of India dated the 6th November,
1967, under sub-section (3) of section
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17 of the Export (Quality Control
and Inspection) Act, 1963. [Placed
in Library, See No. LT-1834/67]

(2) A copy of the Annual Report of
the Export Inspection Council for
the year 1966-67 along with the
Audited Accounts. [Placed in Li-
brary, See No. LT-1835/6T)

TECHNICAL REPORT ON THE MEDICAL TREAT-
MENT GIVEN TO LATE Dr. RAM MANOHAR
Losia

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY) : On behalf
of Dr. S. Chandrasekhar, I beg to lay on the
Table, in pursuance of an assurance given
by him on the 23rd November, 1967, dur-
ing supplementarics on Starred Question
No. 210A, a copy of the Technical Report on
the medical treatment given to late Dr.
Ram Manohar Lohia. [Flaced in Library,
See No. LT-1836/67)

NOTIFICATION UNDER SECTION 14 oF THE
ForwARD CONTRACTS REGULATION ACT,
1952

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : I beg to lay
on the Table a copy of Notification No,
S5.0. 4140 published in Gazette of India
dated the 16th November, 1967, issued
under section 14 of the Forward Contracts
Regulation Act, 1952, [Placed in Library.
See No. LT-1837/67]

1302 brs.
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-

TIONS (DR. RAM SUBHAG SINGH) :
Government Business in this House during

the week ¢ ing 4th D ber, 1967,
will consist of :—

(1) Further discussion on the Food
situation.

(2) Further consideration of the motion
for reference of the Essential Com-
modities (Second Amendment) Bill,
1967 to a Select Committee,

(3) Consideration and passing of the
Official Languages (Amendment)
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Bill, 1967 and discussion on the
Resolution on Official Languags.
(4) Consideration and passing of the

)]
Bill, 1967, as reported by the Joint
Committee,
(5) Discussion and Voting on :—

(a) Supplementary Demands for
Grants (General) for 1967-68.

(b) Demands for Excess Grants
(General) for 1964-65.

(6) Further consideration of the Report
of the Education Commission and
Report of the Committee of Mem-
bers of Parliament on Education.

SOME HON. MEMBERS rose—

MR. SPEAKER : At 4 P.M. today, we
are having a mecting of the Business Advi-
sofy Committee. I do not want anything
concerning this to be discussed in the House
just now. These points can be raised in the
Committee.
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